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ACT No. II oF 1922.

[PassEp BY THE INDIAN LEGISLATURE. ]

(Recewed the assent of the Governor General on the 25th
January, 1922.)

An Act fu_rther to amend the Indian Fact’ories
Act, 1911,

WHEREAS it is expedient funbher to amend the
Indian Factories Act, 1911; It is hereby
enacted as follows :—

1. (z) This Act may be called the Indian Fac- Short title,
tories (Amendment) Act, 1922, extent and

commence-

(2) It extends to the whole of British India, ™
including British Baluchistan and the Sonthal
Parganas.

(3) It shall come into force on the first day of
July, 1922

2.. In section 2 of the Indian F actorles Act, 1911 Amendmegt
_ (heremafter referred to as the said Act) — iy

(a) in clause (1) for the word ‘‘ fourteen > the'¥-
word ‘¢ fifteen >’ shall be substituted ;

(b) for clause (3) the following clause shall be

- substituted, namely :~—

‘“(8) *factory ’ means—-

(¢) any premises wherein, or within the

precincts.of which, on any one day in the

~year not less than twenty persons arc

- simultaneously employed and steam,

 water or other mechanical power or elec-
trical power is used in aid of any process
for, gr incidental to, making, altering,
repairing, ornamenting, finishing or

otherwise adapting for use, for transport

or for sale any article or part of an
artlcle or
(0) apy

i
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(b) any premises wherein, or within the
precincts of which, on any one day in the
year mnot less than ten persons are

R simultaneously employed and any such

g process is carried on, whether any such
_ power is used in aid thereof or not which
b have been declared by the Local Govern-
ment, . by notification in the local official
. Gazette, to be a factory; -

- A declaration under clause (b) may be made in
respect of any class of premises, or in

respect of any particular premises ”’;

(¢) for clauses (8) and (9), the following clause
shall be substituted, namely :— o

(8) ‘week’ means the period between
midnight on Saturday night and mid-
: night on the succeeding Saturday night.”
Substitution 3, For section 3 of the said Act, the following
tion for 800 Section shall be substituted, namely :—
tion 3, Act
XII of 1911.

Application 8. Nothing in this Act shall apply to any mine ;
of At . gubject to the operation of the Indian Mines Act, ¥111of 1001, !
, 1901.” ' :
Amendment . 4, Tn section 7 of the said Act, for sub-section
Act XITof (2), the following sub-sections shall-be substituted,
1911. namely :—-

£ (2) A certifying surgeon may revoke any cer-
tificate granted to a child under sub-sec-
tion (1) if, in his opinion, the child is
no longer fit for employment in a factory.
-(8) Where a certifying surgeon refuses to cer-

- tify that a person is fit for employment
© . in a factory or revokes a certificate grant-
ed to a child in this behalf, he shall, if
' required by such person or child, or by
the parent or guardian of such person or
child, or by the manager of the factory
in which such person or child desires tc-
be employed, state in writing his reasons.
for such a refusal or revocation.’’ 5 T

: . In
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5. In section 8 of the said Act,— © Amendment

. . ~of 1
(a) for the words ‘‘ any person practising anedi- Zcieﬁ‘i’ﬁ'

cine or surgery,”’ the words *‘ any registered practi- 1911
tioner *’ shall be substituted;

(b) in the proviso for the words ‘‘ after the first
date >’ to the end of the section, the words ‘¢ for a
period of more than three months > shall be substi-
tuted;

(c) after the proviso, the following Ezplanation
shall be added, namely :—

* Explanation—In th1s section the expression
reglstered practitioner ’ means any person register-
ed under the Medical Act, 1858, or any Act amend-
ing the same or under any Act of any Legislature in
British India providing for the maintenance of a
register of medical practitioners, and includes, in
any area where no such last-mentioned Act is
in force, any person declared by the Local Govern-
ment, bv notification in the local-official Gazette, to
be a reglstered practitioner for the purposes of this
section.’

6. After section 8 in Chapter IT of the said Act, Insertion of

£l
the following section shall be inserted, namely :— pew seation

XITof 1911,

‘“8A. Where an Inspector is of oplmon that a Compulsory -

child employed in a factory is no longer fit for em- Medeal

ployment, he may serve on the manager of the factory o
a notice requiring that such child shall cease to be
employed until he has been re-examined by a certi-

- fying surgeon or by a registered practitioner author-

ised by a certifying surgeon in this behalf.”’
7. To section 9 of the said Act, the following Amendment

.of section 9,

clause shall be added, namely :— ‘Aot XIT of
““(d) the atmosphere shall not be rendered 1.
. so hwnid by artificial means as to be in-

jurious to the health of the persons em-
ployed therein.’

8. In clause (c) of sub-section (7) of section 18 ‘Amendment;

~of the said Act; after the word ‘‘ machinery,”” the chie?i;nq%s

[44

words *“ and electrical fittings including hve wires 1911,
and switches »* shall be inserted. T
9. After L

g
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Insertion of 9. After section 18 of the said Aot the following
184 in Acs "S€CtiON shall be inserted, namely :—

+ XIT of 1911.

Repairs to <¢
budings or 18A (1) If an Tuaspector is of opmlon*

machinery. ., (a@)* that any factory or part thereof is in such

a condition as to be dangerous to human life
or safety, or

(b) that any part of the Ways works, maohlnery
or plant used in a factory is in such a condition that
it cannot be used without danger to human life, or
safety,

he may serve on the manager of the factory an
order in writing, specifying the measures which he
considers necessary for removing the danger, and re-
quiring him to carry them out before such date as
may be speolﬁed therein.

(2) If, in the opinion of the Inspector, the use of
any part of the ways, works, machinery or plant in
a factory involves imminent danger to human life,
he may serve on the manager of the factory an order
in writing prohibiting the use thereof until it is duly

_ repaired or altered.”

Iosertion of 16. After section 19 of the c;ald Act, the follow-

_ new sections

Toa onitow ing sections shall be inserted, namely :(-—
in Aot XII ‘
of 1911,

Povertopro-  ‘“ 19A. Where, in the opinion of the Inspector,

hibit presence
mbill presence the presence in any factory or any part thereof of

in factories. children, who, by reason of their age, cannot, under -
the prov1s1ons of this' Act, be lawiu}lv employed,

therein, involves danger to, or injury to the health
of, such children, he my serve on the manager of

such factory an order in writing proh1b1t1ng the
sadmission of such children to the factory or part
- thereof.

Prchibition 19B. No person under the age of eighteen yea,rs

of empio¥  and no woman shall be employed in any factory in
ment of wo-

men and per- ANY..0f the operations specified in Part I of the Sche-

:g;‘;t:;fer dule, or, save in accordance with the regulations con-

yoars in cer- tained in Part 1T of the Scheduile, 1n any operation

inpro- involving the use of lead compounds
CceBges. -

Amendment i1, In the proviso to section 20 of the said Act,
of yeotion - after the’word *‘ roof *’ the words ¢‘ or to such helght
XI¥ of 1911, : . as

Q@

@




@

-

oF 1922.] Indian Factwiesk‘(Amendment).

as the Inspector may, in any partlcular case,.

specify’’ shall be inserted. .
12. For section 21 of the said Act, the following Substitution . -
section shall be substituted, namely :—. y ofnew
““21. (1) In every factory there shall be ﬁxed - Sootion 2L

1911,
. Rest periods
(@) for each person employed on each WOI‘klIlg in factorios.

day—

. (7) at intervals not exceeding six hours,
periods of rest of not less than one
hour; or

(72) at the request of the employees con-
cerned, periods of rest of not less
than half an hour each so arranged
that, for each period of six hours

" work done, there shall be periods of.
rest of not less than one hour’s
duration in all, and that no person
shall work for more than five hours
continuously, and

(b) for each child working more than five and
a half hours in any day, a period of
rest of not less than half an hour.

(2) The period of rest under clause (b) shall be so
fixed that no such child shall be required to work
continuously for more than four hours.”

13. To clause (b) of sub-section (7) of section 22 4mendment

of the said Act, the following proviso shall be added 22, Aot XTI
namely :— af T911.
‘“ Provided that no such substitution shall be
made as will result in any person working
for more than ten consecutive days with-
out a holiday for a whole day.”

14, (2) In clause (@) of section 923 of the said Act Amendment

of section

" for the word “‘ nine ”’ the word ‘‘ twelve ** shall be g3 %et X1

substituted. : v of 1911,
(2) In clause (¢) of section 23 of the said Act, for
the word ‘‘ seven ’’ the word ‘ six ’’ shall be substi-
tuted. -
(3). The provisions of clause (@) of section 23 of, ]
the said Aet as hereby amended, shall not apply to /

i : ! K any

f 1 <. 5 9
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any child lawfully employed in'a factory on or before

~the first. day of July, 1921.

15. In section 25 of the said ‘Act, after the word

‘ child. >’ the words ‘¢ or, save in such ci¥éumstances

as may be prescribed, any other person ’’ shall be in-
serted. ¢ .

16. In section 26 of the sa.id Act, for the words

““woman or child >’ and the words ‘¢ woman and -

child *’ the word *‘ person *’ shall be substituted.

17. For section 27 of the said Act, the following
sections shall be substituted, namely :—

““27. No person shall be employed in a factory
for more than sixty hours in any one week.

28. No person shall be employed in any fdctory
for more than eleven hours in any one day.”’

18. For Chapter V of the said Act, the following
Chapter shall be substituted, namely :— .

““ CHAPTER V.

ExcepTIONS.

29. Nothing in any of the following sections

namely, 21, 22, 24, 26, 27 and 28, shall apply to per-
sons who may, by rules made by the Local Govern-
ment under this Act, be defined to be persons hold-
ing positions of supervisidn or management or to per-
sons employed in a confidential capacity.

80. (1) Where it is proved to the satisfaction of
the Local Government—

(@) that any class of work in a factorv is in the

Q nature of preparatory or complementarv
work which must necessarily be carrfed
on outside the limits laid down for the
general working of the factory; or

(b) that the work of any class of workers
*is essentially’ mtermlttent or

‘ : v ~ (c) that

Q
.o’
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(¢) that there is in any class of factories any
work which necessitates continuous pro-
duction for technical reasons; or

(d) that any class of factories supplies the pub-
lic with articles of prime necessity which
must be made or supplied every day; or

(¢) that in any class of factories the work per-
formed, by the exigencies of the trade or
by its nature, cannot be carried on except
at stated seasons or at times dependent
on the irregular action of natural forces;

the Local Government may, subject to the control of

the Governor (eneral in Council, by notification in

the local official Gazette, exempt on such conditions,
if any, as it may impose—

in case (@) such class of work from all or any of
" the provisions of sections 27 and 28;

in case (b) work of the nature described from
all or any of the provisions of sections 22,
27 and 28;

in case (¢) work of the nature described from the
provisions of sections 21 and 22;

in cases (@) and (¢) such class of factories from
the provisions of section 22.

(2) The Iocal Government may, by general
or special order, exempt for such period as may be
specified in the order and on such conditions, if any,

~ as it may impose, any factory from all or any of the
provisions of sections 21, 22, 27 and 28, on the ground
'that such exemption is necessary in order to enable
such factory to deal with an.exceptional press of
work. :

(8) In such circumstances and subject to such con-
ditions as may be prescribed, nothing in section 21,
section 22, section 27 or section 28 shall apply to
work on urgent repairs. '

- 31. Where, under the provisions of sub-section Payment for
(1) of section 30, any factory has been exempted from overtime.
the provisions of section 27, every person employed in y

_ ~ such '
! e o 1
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such factory for more than sixty hours in any ene
week shall be paid, in respect of the overtime, at a
rate which shall be at least one and a quarter times
the rate at which he is normally paid.

32. The Local Government may, subject to the
control of the Governor General in Council, by noti-
fication in the local official (Gazette, exempt any
indigo factory ot any factory situated on, and used
solely for the purposes of, a tea or coffee plantation,-
from all or any of the provisions of sections 21 and
22, on such conditions, 1f any, as it may impose.”’

19. In sub-section (Z) of section 33 of the said
Act,-for clauses () and (b), the words ‘‘ on or before
the date on which the factory commences working as
such >’ shall be substituted.

20. For section 85 of the said Act, the following
section shall be substituted, namely :—

‘“ 35. In every factory there shall be kept, in the
prescribed form, a register of all the persons employ-

- ed in such factory, of their hours of work and of the

Amendment

of section .
36, Act XIT
of 1911.

Amendment
of section 37,
Act XII of
1911,

nature of their respective employment.”
21. In section 36 of the said Act,—
(@) for clause (b) of sub-section (), the following
shall be substituted, namely, :— , ’
£(b) the periods of rest fixed under section
21> _
(b) in clause (d) of sub-section (1), for the words
“ women and children, redpectively, if not employed
in shifts,”’ the words ** all persons employed ** shall
be substituted; _ _
(c) after clause (d) of sub-section (1), the follow-
ing shall be inserted, namely :—- .
“(e) the weekly holidays fixed under section 22.”
29 In sub-section (2) of section 87 of the said
Act,— .
~ (@) in clause (g) after the word ‘‘ ventilation,’*
the words ** and artificial humidification *’ shall be
inserted. ' " .
| (b) In

®
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(0) in clause (), after the word ¢ machlnerv,
the words ‘‘ and electrical fittings >> shall be inseérted ;

(¢c) after clause (4), the following clause shall be
mserted namely :—

““ (§7) the definition of * persons ’ under section
29 who shall be deemed to he persons
holding positions of supervision or
management or persons employed in a
confidential capacity.”’

23. -After section 38 of the said Act, the follow- Insertion of
ing section shall be inserted, namely :— . 38A o
XII of 1011,

‘“38A. The Governor General in Council may Rules for
make rules for the adequate disinfection of wool used ;’;‘:ﬁ‘:ﬁwn of
in factories which may be infected with anthrax
spores.”’ _

24. In section 39 of the said Act,— Amendment

of section 39,
(@) in sub-section (I) for the word and figures Act XIIof

¢ section 88, the words and figures ¢ sections 38 ™"
and 38A ”’ shall be substituted;

~ (b) in sub-section (2), for the words and figures
¢ sections 37 and 38,”” the words and figures ‘‘ sec-
tions 37, 38 and 38A ’’ shall be substituted. '

2b. In section 41 of the said Act,— " Amendment
of section 41,

(@) in clause (f), for the words ‘‘ machinery or Act X of
boilers,”’ the words ‘‘ machinery, electrical fittings 9!
or boilers ** shall be substituted ; '

() in clause (g), for the words and ﬁgures
section 18,”’ the words and figures ‘‘ section 18, sec-
tion 18A or section 19B *’ shall be substituted ;

(¢) for the words ‘‘ two hundred,” the words

¢ five ,hundred >* shall be substituted.

96. In section 43 of the said Act, for the words Amendment

““ two hundred > the words * five hundred shall Qg t®

- bé substituted. v 1911,

@

27. After section 43 of the said ‘Act, the follow- Insertion of

. . . new section
ing section shall .be inserted, namely :— 434 in Ak
) XII of 1911.
- ““43A. Where under this Act a Crlmln.ll Court, Power of

Court ¢
1mposes a fine or confirms in appeal, revision or other- c(f’,‘,;;)enzali?)yn

i . . . : _ vyise out of fine,
, { B ) 9
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wise, a sentence of fine in respect of an offence
causing bodily injury or death, the Court may, when
‘passing judgment, order the Whole or any part of the
fine recovered to be paid as compensation to the person
injured or, in the case of his death, to his legal re-
presentatlve ;

~ Provided that, if the fine is imposed in a case
which is sibject £0 appeal, no such payment shall be
made before - the period- allowed for presenting the
appeal has elapsed, or, if an appeal has been pre-
sented, before the declsmn of the appeal.”

A_menqme{;g . 28, In section 48 of the said Act, at the end of
A etiot . sub-section (2), the words and ﬁgures ““ or section
1911. 44 >’ shall be added. '
Amendment 29 In section 50 of the said Act,—

£ sectiofi 50,
Aot XIT of (a) in sub-section (1), for the words and ﬁgures

1911 “ section 18,”. the words and figures ‘ section 18,
section 18A or section 19A °” shall be substltuted

(b) after sub-section (3), the followmg sub- -sec;
tion shall be insérted, namelv =

SR

2,5

4 Except in the case of an appea_l a,galnst an
ippell

au’g oTity may, “on the:appl ‘
: - appellant, suspend the operatlon of an
' order of the Inspector pending the ‘deci-
- - sion of #hieappeal. But where no such
. suspension has-heen granted, such order
) shall be complied ‘with notwithstanding
e [ the fact.that an appeal has. been pre—

- # o sented.’” ° '

Amendment- 80, I:n sub-section (2). of *seetlon 51 of the sald

ot XITof Act, for the words and figirés 1 secti 4, ck

1911. (a) and section 29, the -words and figures “ -.anid:
2 sectlon 24, clause (a) ” shall be substltuted A

A%mengmergz ' 31 In) qeetlon 52 of - f,he saxd Act : foi* the words
Act XIT of an( figurés “doction 28 and section 32, the words
9L an ﬁgures section 27 . sectgon 28 and seetlon 31 i

. shal be™ substltuteé[

: ﬁl%%l;}dlgsft - 82. For Schedules 1 and IT to the said Act, the* .
b Ac:;\pfiif Sehedule centa,med in Schiedule T to this Act shall be ,
L9LL. v o substatuted ‘

LR - 33. The
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~ 33. The provisions of the “said Act specified in Repoals.
Schedule II are hereby repealed to the extent shown
in the second column thereof,

SCHEDULE I.

SCHEDULE TO DE SUBSTITUTED IN THE INDIAN I'ACTORIES

Acot, 1911.
(See section 382.)

“ THE SCHEDULE.
(See section 1.9B.)
Part L.

1. Work at a furnace where the reductlon or treatment
of zinc or lead ores is carried on:

2. The manipulation, treatment, or reduction of ashes
containing lead, the desilverising of lead or the, meltmg of
scrap lead or zinc: .

3. The manufacture.of solder or alloys containing more
than temspey. cent. of lead:

4, The manufacture of any oxide, carbonate, sulphate,
chromate, acetate, nitrate, or silicate of lead:

5. Mixing or pasting in connection with the manufacture
or repair of electric accumulators :

6. The cleaning of Work-rooms where ony of the processes
aforesaid are calrled o1, S

\ T Pamr L.

‘ 1. Where dust- or .fume from a-lead compOund is' pro- ”

"~ duced in the process,.provision must be made for drawing
the fume or dust away from the persons employed by means
of"an efficient exhaust draught so contrived as to operate-
“on. the :dustiior fume as nearly as may be at its point of
origin :,

2. The persons employed -must - undergo the - pr scribed
medical examination at the. prescubed intervals, .and the
prescribed record must be kept with respect to their health : 3

8. No food, -drink, or tobacco, shall be brought into,.

© " or consumed in, any room in which the process is capried -

on, and no person shall be allowed to remain in any such
room during meal times?

® @

, _ _ 4. Adequate




.. '4. Adequate protective clothing in a clean condition shall
e grovided by the employer and worn by the persons
employed : o :

5. Such suitable cloak-room, mess-room and washing

accommodation as may be prescribed shall be provided for
‘the use of the persons employed :

6. The rooms in which the persons are employed, and
all tools and apparatus used by them, shall be kept in a

-

clean condition.?’ . .

<

SCHEDULE II.

(;S;ee section 33.)-

REPEALS.

._s_éétion 2" . . . . .| Clause(q)

‘Section 22 . . . . » . | Sub-sections (2), (3) and (4).
Section36 . . . . .| Sub-section (4).

Section38 . . . . | The words “‘ from time to-tinie.”:

Section 55 S, . . . .| The whole.

Section69 . . . . .| Ditto.

12
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